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CEMTR-iL .^DiV.IMSTrUTl'/E ThlLJN^L, LJClC^a. BEKCH 

LJCKMU. 

t.rk. No. 48C of icci (L )

pati Rdj  .............  .applicant.

\^rsu3

Union of India
and others. .................. Responcfents,

H o i ’bie Mr. Justice U .C . Srivust-*va, V .C .

Hon ’ble Mr. K. Cba‘ ya,

( By Hon ’ble r.r. Justice U .C .  Srivastdva, V .C .)  

N’ o cojnter is f ile d . The learned counsel

for the respondents pr^ys for further time to file the 

counter a ff id a v it . There c«pp3crs to  be no justification  

to  accept the s^ne and accordingly the prayer is reject©< 

The application is directed acainst the termination 

orcfer, as a matter of fact the order in question is 

not a termination order -nd the applicant v.ho was a 

Baildar has been asked not to  join the duties t i l l  

direction from superior authority mentioned in , are 

not obtained. No person can be asked sit idle at hom be­

cause a.vaitinr certain direction from superior authority 

AS s-jch the order, is not ord^r in the eye of law.

It is not even a termination orcfer,

. '^ccordind ' , the applicdtion is allo/jed. 

In case the applicant is to ccntin-iinc^he

service^ otherwise the application has become infrjc- 
/

tuous. The application is disposed of .

r.embfer t " )  Vice-Chairman
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